ns Bili Introduced
[ Shel B. R, Phagat)
" the U, K. Government In this martrer, which
" goes spainst the commitments made by
ihem io India bilalera'ey as well as multila-
terally. 1 am iherefore, lomructing our
High Commissioner in London 1o bring 1o
the noiie of ihe U. K. Government our
serious concern in the matier, The Presi-
" dent of 1he Board of Trade hat himse!f said
in his simrement that be would be inirfating
“mtoessary discussions with the Governments
. concerned, It is my earnést hope that these
diuscumsions will make i possible for the two
- Governments 10 arrive ot & murually accep-
mble solwion of 1he dificuties of the texile
* lodusries of the United Kingdom and India
In consonence with 1he secepied bhasis of
. sopomie  relationship between the two
countrics and also 1he evolving international
pdllq in relation (o the trade of develo-
’ ping countries.

GOLD (CONTROL) AMENDMENT
BILL*

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI P.C.

< SETHI) : 1 beg to move for leave to inivo.

- duce a Bill 10 amend the Gold (Control) Act,
"B

SHRI S. M. BANERJFE (Kaspur) :

: Mr. Sabi is asking for leave 10 introduce
& Bill to amend the Cold Conirol Act, The

_Swement of Objeers and Reasons refers 1o
the provisions declared invalid by the

“ Supreme Court  The provisions in this Bill

.m'l_.\':l.lﬂ
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The Act had three objectiver, Tt almed at
#poing smuggling. It has not stopped : on
the other hand It has increased. It was
meant 10 bring out 1o surface concealed pold.
It mever came ; it went deeper. Shrr Morarg
Desai is out.  Fourthly, ibey expecied 1he
price of gold 10 come down : it has mot ;
in fact jt has gone up, luh interest or
the country and im the welfare of goldsmithy
some of whom had 10 sacrifice their lives
becaude of ithe wrong decigion of the Gove-
rmment, the Act should be scrapped. We
wanl no amendment : we want the Govern-
ment 10 withdraw this snd screp the
Act,

ot fow wr W (wqeh) s
qiea, B st gEw frow v oW
mifex o §

MR. DEPUTY-SPEAKER : | have recei-
ved three or four notices but oaly ooe per-
fon will be permitted,

SHRI P. C. SETHI : Parliament is com-
petent to legislate oo this matter. The
Supreme Court has sirsck down only five

‘or six provisions of the Act and this Bill
reciifies it

Mr. Banerjee talks on (he mérits of ihe
Act which we can very well take up duricg
the course of the debate.

MR. DEPUTY SPEAKER : The qus-

thon ie :

“That leave be granted 10 introduce a
Bill 10 amend the Gold (Comiral) Ace, 1968,

are unpecessary and should be scrapped. The Lok Sobha divided,

Dividen No. 6] AYES [ 1507 b
Abirwar, Shri Natbu Ram Bhanu Prakash Singh, Shei

Arumegam, Shri R. §. Bhattacharyya, Shri C. K,

Asghar Husain, Shri
Amad, Shri Bhagwal Jha
Parun, Shri Bedabrata
Barus, Shri R.
Barumaari, Shri
Bhagat, Shri B. R.
Bhandaue, ShriR. D,

Bist, Shri J. B. 8.

Dohra, Shrl Onkarlal

Chanda, Shri Anil K.

Chanda, Shrimati Jyotsma
Chandrika Prasad, Shri
Chatterj, Shri Krshoa Kumar
Chaturvedi, Shri R. L.

-

* Published in Gazaite of lndia Exwraordinary Part 11, seciion 2, dated 28, 7. .
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Chaudbary, Shri Nitiraj Singh

Chavan, Shri D. R,
Choudhury, Shrl 1. K.
Dalbir Singh. Shri

Das, ShriN. T.
Dasappa, Shri Tulsidas
Deoghare, Shri N. R.
Dinesh Siogh, Shri
Dixit, Shri G. C.
Divividi Shri Nageshwary
Gajraj Singh Rao, Shri
Gandhl. Shrirati lodira
Ganesh, Shri K. R.
Ganga Devi, Shrimat!
Gavit, Shri Tukaram
Ghosh, Shri P. K.
Goosh, Shri Parimal
Govind Das, Dr.
Gupts, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Harl Krishaa, Shri
Hazarlks, Sbei J. N,
Hewm Raj, Shri
Himatsingks, Shri
Jadhav, Bhri Tulshidas
Jadhav, Shri V. N,
Jagjiwan Ram, Shri
Jamoa Lal, Shri
Kahandale, Shri Z. M.
Kamble, Shri

Kamala Kumari, Kumari
Karap Singh, Dr.
Kuatham, Shri B. N,
Kavade, Shri B. R.
Kedaria. Shri C. M.
Kesti, Shri Sitaram
Ksishna, Shri M. K.
Krishrappa Shri M. V,
Kureel, Sbri B. M.
Kmbok Bakuls, Shri

Lalshmikenthamma, Shrimai

Lalit Sen, Shri
Lutfal Hagque, Shri
Mabsdeve Prasad, Dr.

SRAVANA 6, 1591 (SAKA)

Mahajan, Shri Vikram Chand
Maharaj Singh Shri

Mnne, Shri Shankarmp
Marandi, Shri

Maater, Shri Bhola Nath
Mehta, Shri P. M.
Melkote, Dr.

Meoon, Shri Goviada

Minimata Agam Dass Guru, Shrimati

Mirza. Shri Bakar Al
Mishrn, Shri Bibhuti
Mohammad Yusufl Shri
Mohsin, Shri

Mirtyunjay Prasad, Shrl
Mukerjee, Shrimaii Sharda
Mukne, Shri Yeshwantreo -
Murtl, Shri M. 5.
Naghooor, Shri M. N.
Naidu, Shri Chengalraya
Oraon, Shri Kanik
Fahadia, Shri Jaganpath
Palchoudhuri, Shrimatl Tls
Pandey, Shri K. N,
Panigrahi, Shri Chintamani
Pani, Shri K. C.

Parmar, Shri Bhaljshha
Pariap Singh, Shri
Parthasarathy, Shrl

< Parel, Shri Manubhai

Patel, Shrl N_N.

Patil, Shri Deorao
Pauil, Shri §. D.
Pramanik, Shri J. N.
Radhabai. Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajasckharan, Sho
Raju. Shri D. B.

Ram, Shri T.

R:m Dhan, Shr

Ram Sewak, Shri Choudhary
Ram Subhag Singh, Dr.
Ran Swarup, Shri
Randbir Singh, Skl
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Rane, Shri

Rao, Shri K. Narayana
Rao, Shri J Ramapathi
Rao, Shri Rameshwar
Rao, Shrl Thirumala
Rao, Dr. V. K.R. V.
Reddy, Shri Sudha V.
Reddy, Shri Surendar
Roy, Skri Dishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri
Sahn, Dr. 5. K.

Saigal, Shri A. 5.
Salesm, Shrl M. Yunus
Sambasivam, Shri
Sanghi, Shri N. K.
Sanji Rupyl, Shri

Sant Bux Singh, Shri
Savitri Shyam, Shrimatl
Sayyad Ali, Shrl

Sen, Shri Dwaipayan
Sethl. Shri P. C.
Scthuraman Shri N.
Shah, Shri Manabendra
Bhambhu Nath, Shri
Shackarasand, Shri B.

Abraham, Shri K. M.
Ayarwal, Shri Ram Singh
Badrudduja, Shri
Banerjee, Shri S M.
Barua, Shri Hem

Basu, Sbri Jyotirmoy
Bhogaban Das, Shri
Blswas, Shri L M.
Brambanandji, Shrl

Brij Bhushan Lal, Shri
Brij Raj Singh-Kotah, Shri
Chakrapasl, Shri C. K.
Dange, Shri 5. A.

Dar, Sbri Abdul Ghani

JULY 28, 1969 Bl buroduced

Sharma, Shri Madhoram
gharma, Shri Naval Kishore
Shastu Bhushan, Shri
Shastri, Shri Sheopujan
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T, M.

Shiokre, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri 8. N.
Siddeshwar Prasad, Shri
Sinha, Shri Mudrika

Sinha, Shri R. K.

Sinha, Shrimati Tarkeshwari
Santak, Shn Nar Deo
Solunki, Shri 5. M.
Sonavane, Shri

Sunder Lal, Shri

Supakar, Shri Sradhakar
Tiwary, Shri D. N.

Tiwary, Bhri K. N.

Ulkey Shrl M. Q.

Ulaka, Shri Ramachendra
Venkatasub aiah, Shei P,
Virkhadra Singh, Shri

Vyas, Shri Ramesh Chandra
Yadav, Shri Chapdra Jest

NOES

Devgun, Shn Hardayal
Digvijai Nath, Shri Mahaot
Dwivedy, Shri Suremdranath
Esthose, Shri P. P.
Fernandes, Shri George
Ghosh, Shri Ganesh
Gopalan, Shri P,

Gowda, Shri M. H.

CGoyal, Shri Shri Chand
Jui Singh, Shri

Jha, Shri Bhogendm

Tha, Shri Shiva Chandm
Joahi, Shri Jagannuh Rao
Joshi, Shri 5. M.
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SRAVANA 6, 1991 [ SAKA) Baking Cos. (Acquisition 382

and Transfer of Undervokings) Res. and Bill

Kachwai, Shri Hukam Chapd
Kalita, Shri Dhireswar
Khan, Shri M A*
Limaye. Shri Madhu
Lobo Prabhu, Shri
Madhok, Shri Bal Raj
Madhukar, Shri K. M.
Meghachandra, Shel M,
Menon, Shel Krishna
Mecoon, Shri Vishwanatha
Mishra, Shri Janeshwar
Mohan Swarup, Shri
Molahu Prasad, Shri
Muhammad Ismail, Shri M.
Nair, Shri N, Sreckantan
Nair, Shri Vaswudevan
Nayar, Shri K. K.
Paswan, Shri Kedar
Pael, Shii J. H.

Paiil, Shri N. R,

Ranpeet Singh, Sbn

Ray, Shri Rabi

MR. DEPUTY SPEAKER : The result**
of the division is : Ayes : 159 ; Noes: 71,

The mation was adapred
SHRI P. C, SETHI ; I'iowroduce the Bill,

STATEMENT RE ! GOLD {(CONTROL)
AMENDMENT ORDINANCE

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHI) : 1 lay onthe Table explanaiory
simtement  (Mindi and English  versions)
giving reasons for immediate legislation by
the Gold (Comirol) Amendmen: Ordinance,
1969, as required under rule TI(l) of the
Rules of Procedure and conduct of Busioess
in Lok Sabba.

Reddy, Shri Eswara

Saboo, Shri Shrl Gopal
Sambhali, Shri lshag

Satya Narain Siogh, Shri
Sen. Shri Deven

Shah, Shri T. P.

Sharda Nand, Shri

Sharma, Shri Beoi Shaoker
Sharma, Shri Narain Swarup
Sharma, Sbri Yogendra
Shaserl, Shri Prakash Vir
Shastri, Shri Ramavarar
Shawri, Shii Raghuvir Singh
Shastri, Sbri Shiv Kumar
Sreedbaran, Shri A

Suraj Bbao, Shri

Thakur, Shri Guoanand
Tyagi, Shri O. P.
Vidyartht, S4ri R. 5.
Viswambharan, Shri P.
Yadav, Shni Jageshwar

1509 brs.

STATUTORY RESOLUTION RE:
BANKING COMPANIES (ACQUISITION
AND TRANSFER OF UNDERTAKINGS)
ORDINANCE AND BANKING COM-
PANIES (ACQUISITION AND TRANS-
FER OF UNDERTAKINGS) BILL, 1968

MR. DEPUTY=-SPEAKER : The House
will now take up discussion on the Staty-
tory Resolution regarding disapproval of ihe
Banking Companies (Acquisition and Trans.
fer of Undertakings! Urdinante and the
connecied Bill for which eight hours have
been alloned....  (Iarérruptions)t

MR. DEPUTY-SPEAKER : Nolhing
will go on record.

Will the leaders of the parties ezerciss
some coatrol over their Memberi 7 They

* Wrongly voied for *Noes,”

** The following Members alsa recorded their votes for ‘AYES.
Sarvashei V. D, Tarodckar and M. A. Kbia

+ Not recorded.



